
   

  

     
 

  

       

   

      

      

      
     

 
  

     

    
      

       

       

   
     

      

    

     

   

     

    
      

   
  

   

 
    

  

  
       

       

        
          

       



AEFORE THE NATIONAL COMPANY LAW TRIBTJNAL, MUMBAI BENCH

CSP No. 61a23G232/NCLT/MBA,IAH/2017

and the requisite quorum was present and the scheme was approved unanimously

by the Equity without modifications.

4. The chairman of the meeting has filed his report dated 8d Iune, 2017 which is

annexed as Exhibit H to the Petition.

After going tfuough the submissions made by the Counsel and averment made in the

Petition and without commmting on the proposed scheme the following directions are

issued to the Petitioner Compan, that:

l. The petition is admifted.

2. The petition is fixed for hearing on 11s August, 2017.

3. To pubtish a notice of hearing of petitiorq in two local newspapers viz. one in

English LanguaBe and one in Vemacular LanSuage i.e. Marathi Newspaper, both

having wide circulation in Mumbai as per Rule 15 of the Companies

(Compromiset ArranSements and Amalgamations) Rules, 2016, at least 10 clear

days before the date of hearing.

4. To file an affidavit of service re8arding the dte€tions given by the Tribunal has

been duly complied with, before tfuee clear days of the date fixed for hearing.

5. Ordered Accordingly.

M.K. SHRAWAT
Member (Judicial)

Daled | 1.4.07 .2017

DR. ASHOK KUMAR MISHRA
Member (Technical)
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